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Pati tianar
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Far the Patitienar

Far the Raapandant

Shri R.K.Kamal,
Caunsal.

Shri A.K.Behara,
Caunsal.

ORDER(ORAL)

(PASSED BY HON*BLE MR.JUSTICE V.S.MALIMATH.
CHAIRMAN) •

Ua are net satisfied that this ia a fit

case far taking actian under the Cantampt af Caurt

Act. The direction uas ta canaidar twa raprasantatiana

af the patitianer against his transfer. An ardar

has new bean made rejecting the said request an 27,11,92

and a capy af the same has bean aeruad en the petitiener,

Thaugh late an ardar has bean made, Wa da net cansidar

it expedient ta pursue these praceadlngs any further

particularly uhen the petitiener has challenged that

ardar in athar independent praceadinga. The CCP is

dispasad af with the abave absarvatians and the natice

af cantampt is discharged. ^

( I.K.RASGpTRA)
MEMBER(A)
16.2.93

( V.S,MALIMATH)
CHAIRMAN

16,2.93.


